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NHRC seeks report from Delhi govt on alleged overcharging by app-based cabs and autos

NHRC Investigates Overcharging by App-Based Cab and Auto Services in Delhi
The Hawk Aug 09, 2026, 02:39 PM(Updated Aug 09, 2026, 05:27 PM)

New Delhi, Aug 9 (IANS) The National Human Rights Commission (NHRC) has issued a notice to the Delhi
government over swirling allegations that the app-based cabs and auto-rickshaws are charging arbitrary and
excessive fares from consumers, significantly higher than the fare structure as notified by the Transport
Department.

The Delhi Government has been directed to inquire into the allegations and submit a report to the Commission
within two weeks.

The Human Rights Commission has sought a factual report on whether app-based cab and auto aggregators are
complying with the government-notified fare structure and whether commuters are being subjected to unjustified
overcharging.

Speaking to IANS, NHRC member Priyank Kanoongo said: "We received a complaint that app-based auto and cab
services, which are commonly used by citizens, are charging fares higher than the prescribed rates."

He mentioned that in every state, rates to be charged by taxis and auto-rickshaws are fixed by the Transport
Department according to per kilometre.

Now if any app-based service is charging more than the prescribed rate, then it is definitely against the rights of
citizens. When the government has fixed certain rates, just by being an app-based service they cannot charge
more," he added.

Moreover, Kanoongo stated: "We are also sending a notice to the Union Ministry for Consumer Affairs mentioning
that all app-based services should charge rates according to those fixed by the authorities of that state or region.
More than the prescribed rate is injustice to citizens."

"We are hopeful for a positive report otherwise we will have to take stringent measures," he added.

In the month of May, truck, taxi, and auto-rickshaw drivers in the national capital had held a three-day strike
demanding a revision in fares and relief from rising fuel prices and operational expenses.

Drivers participating in the protest had said that despite working for nearly 12 hours a day, they are struggling
financially due to stagnant fares and the continuous increase in the prices of diesel, petrol, and CNG.

The strike was called off on the third day following positive discussions and assurances from the Delhi
government.
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Tarn Taran: Woman dies by suicide in police custody
Our Correspondent
Tarn Taran, Updated At : 08:04 AM Aug 10, 2026 IST

Tribune, Online News, 10/08/2026

unjab/woman-dies-by-

A woman arrested in a murder case allegedly died by suicide inside the toilet of the Bhikhiwind police station on

Sunday morning, prompting a judicial inquiry into the custodial death.

The deceased, Rajbir Kaur of Kalsian Kalan, was arrested on Saturday in connection with an FIR registered on

August 7 under multiple sections of the BNS. The police said she went to the toilet around 9 am on Sunday and

was later found hanging. She was taken to a doctor, who declared her dead.

Following National Human Rights Commission guidelines, the Sessions Judge, Tarn Taran, deputed an officer to

conduct a judicial inquiry, which has already begun, said SSP Tarn Taran Surinder Lamba. The post-mortem will be

conducted on Monday in the presence of a magistrate.
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IntersectionalityCaste A Legal Lacuna: Intercaste Marriages And Honour-Based Violence
A Legal Lacuna: Intercaste Marriages And Honour-Based Violence

Love is not a crime. Until India legally recognises honour-based violence as a distinct crime, the right to choose a
life partner remains a hollow and often fatal promise.

By Aparna Vats Aug 10, 2026 5 min read

A 17-year-old girl from Chhattisgarh’s Koriya district was repeatedly raped and forcibly given abortion pills by
community leaders because she married a man from another caste. The survivor belongs to the Gond community
from the Khadgawan station area. The alleged perpetrators were leaders from her community and relatives who
abducted her and then gang raped her. The survivor was five months pregnant at the time.

In a country where caste is so pervasive, crimes cannot be viewed in isolation. It is essential to analyse each case
of brutality through the lens of ‘honour’ and prejudice. In this case, the survivor ‘dared’ to go beyond the accepted
practice of endogamy and was ‘punished’ for it by her community.

While this is by no means the first case of honour-based violence, it nonetheless calls for an intersectional inquiry
into honour-based sexual violence and the legal lacuna that the country faces.

The Chhattisgarh case

The incident took place in early July when the survivor’'s parents and members of her community tracked down
her location and visited her at her in-laws' house. The survivor stated in her complaint to the police that she was
handed over to two community leaders by her family members. The two men, Ramesh Tekam and his brother-in-
law, Daroga Singh, then abducted her. They took her to their house in Surajpur district, where they confined her
for a few days in an empty grocery store and repeatedly raped her. When they discovered that the survivor was
five months pregnant, they forcibly made her consume abortifacient medication and even massaged her stomach
in an attempt to forcibly abort the foetus.

It was when the survivor herself was sent to a medical store to procure more such medication that she managed
to contact her husband. The police rescued her from confinement and arrested the duo under the Prevention of
Children from Sexual Offences (POCSO) Act, 2012, and the Bharatiya Nyaya Sanhita (BNS), 2023. The accused were
apprehended while in hiding and remanded to judicial custody.

The community’s leaders took it upon themselves to right a wrong' that they considered a crime. It is reported
that when the girl went missing a few months earlier, her family lodged a missing persons complaint but
withdrew it after learning of her intercaste marriage. Even as the families had accepted the marriage, it remained
unacceptable to the community leaders, who allegedly convinced the survivor's parents to pursue her, locate her,
and hand her over to them because she deserved to be taught a ‘lesson’.
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Anathema to justice

In India, khap panchayats (caste councils) are known to act as kangaroo courts, illegally penalising individuals for
violating conservative social norms. While this case is still being probed to determine whether there is a
connection to khap panchayats, these self-styled councils have long been involved in financial extortion, public
humiliation, and social ostracisation of individuals and families to ‘punish’ those who dare to transgress
patriarchal and caste norms.

In fact, the National Human Rights Commission (NHRC) took cognisance of media reports alleging that khap
panchayats in Haryana had issued orders in matters relating to marriages within the same caste (in several Indian
communities, marriages do not take place within the same subcaste). In one case, a man was asked to divorce his
wife because they belonged to the same subcaste. When the woman'’s family rejected the panchayat's diktat, they
were asked to leave the village. In another case, a man faced the panchayat’'s wrath after he eloped with a woman
from his own subcaste and married her. Despite a court order allowing the couple to cohabit, he was lynched by
villagers in the presence of the police.

In 2022, a woman from Patha Veerapuram Dalitwada returned to her village following her intercaste marriage,
which had been consented to by the elders of both families. However, village elders gathered at her home to
institute an impromptu panchayat and passed a resolution ordering her family to pay INR 25,000, undertake
development work at the local temple, or host a mass feast for the entire village as ‘penance’ for the violation of
community norms. When she refused, a mob assaulted her, leading to her hospitalisation. The local police filed a
criminal case against the mob.

The role of the police in these cases has often been limited to that of bystanders or documentarians. On the other
hand, courts have also taken years to pronounce judgements in such cases of honour-based violence. The most
glaring example of this is the Manoj-Babli case of 2007. Manoj and Babli eloped and married each other despite
belonging to the same gotra (clan), a practice prohibited by local customs. The following month, the woman's
relatives dragged the couple out of a Karnal-bound bus, and the newlyweds were murdered. Of the seven
accused, five were given death sentences; all of them were relatives of Babli. The khap panchayat leader Ganga
Ram was given a life sentence, while the driver, who was held guilty of kidnapping, was sentenced to seven years
in jail. The court also ordered action to be taken against two policemen for laxity.

The right to choose

In Lata Singh v. State of Uttar Pradesh, the Supreme Court of India held, ‘Once a person becomes a major, he or
she can marry whosoever he/she likes’, and that any threats or violence by parents or the community against a
consensual intercaste or interfaith marriage are wholly illegal. Honour killing was held to be an ‘outrage on
humanity’, and police personnel were directed to protect couples from harassment.

This laid the foundation for Shakti Vahini v. Union of India, where the Supreme Court ruled that any attempt by
khap panchayats to interfere with a marriage between consenting adults is illegal. Arising from a Public Interest
Litigation (PIL) filed by the NGO Shakti Vahini, a three-judge bench led by then Chief Justice Dipak Misra declared
the right to choose a life partner as a fundamental right under Articles 19 and 21. The court observed that honour
killings stem from a feudal perception of honour incompatible with the constitutional regime, holding that the
consent of families or khap panchayats is not required for marriages and that the State must protect this right.
The court also held that khap panchayats are illegal assemblies.

In the case of Asha Ranjan v. State of Bihar, the Supreme Court held that the choice of a woman's partneris a
legitimate constitutional right under Article 19 and that a group of persons, in the name of ‘class honour’, cannot
curtail such a right. In effect, the freedoms of association and privacy were read together to be interpreted as an
individual's autonomy to select a spouse of their own choice.

Waiting on inaction

While the courts have acted, the legislature must criminalise khap panchayats and their diktats. However, data
remains scarce; the National Crime Records Bureau (NCRB) only began tracking honour-based violence in 2014,
logging 18 cases. As per answers provided by the government in Parliament, 25 such cases were recorded in
2020, 33in 2021, and 18 in 2022. The Home Ministry noted 145 incidents in 2022.



Without specific legislation, offenders face general charges like kidnapping, intimidation, conspiracy, abetment,
attempted murder, and murder, stripping away the casteist intent behind such crimes. The Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 1989, covers cases where victims are Dalit or Adivasi, but omits any
explicit mention of honour-based violence.

Love is not a crime. Until India legally recognises honour-based violence as a distinct crime, the right to choose a
life partner remains a hollow and often fatal promise.
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Adivasi-Dalit convention seeks justice for Jogi, Muthanga violence victims

Adivasi-Dalit convention and Declaration of Rights held at Sulthan Bathery in Wayanad on Sunday. Bommi Amma
of Cheeral, the oldest surviving participant in the Muthanga struggle, inaugurated the gathering

Updated - August 10, 2026 12:19 am IST - KOZHIKODE
The Hindu Bureau

As part of intensifying protests demanding a comprehensive inquiry into the death of Yogi (Jogi), who was
reportedly killed in police firing during the 2003 Muthanga land agitation and the alleged human rights violations
in connection with the stir, an Adivasi-Dalit convention and Declaration of Rights were held at Sulthan Bathery in
Wayanad on Sunday (August 9) on the occasion of the International Day of the World's Indigenous Peoples.

The gathering was inaugurated by Bommi Amma of Cheeral, the oldest surviving participant in the Muthanga
struggle.

Several people who participated in the land stir shared their experiences at the meeting, organised by the Adivasi
Gothra Mahasabha (AGMS) and the Ambedkarite Democratic Front (ADF). In the evening, a cultural procession
was taken out through the town under the leadership of the Adi Shakti Summer School, followed by a public
meeting at the Municipal Town Hall. It was inaugurated by ADF State working chairperson K. Ambujakshan.

AGMS general secretary P.G. Janardhanan made the Declaration of Rights. The resolution demanded a fair
investigation into Jogi's death, implementation of the direction issued by the National Human Rights Commission
calling for a comprehensive inquiry into the human rights violations during the Muthanga agitation and adequate
compensation for all those affected by the violence.

Sivan Yogi, son of Jogi, and others attended.

The Muthanga land agitation has returned to the limelight after the Kalpetta Principal Sessions Court, on July 31,
acquitted all the accused who stood trial, including social activist M. Geethanandan, in the case relating to the
murder of police constable K.V. Vinod. However, the court convicted Geethanandan and three others on other

charges related to the case and sentenced each to five years of rigorous imprisonment.

Published - August 09, 2026 09:20 pm IST
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Odisha
Odisha government orders safety audit of all schools by August-end

The government clarified that safety-related activities already completed after the reopening of schools need not be
repeated.

Express News Service
Updated:10th Aug, 2026 at 7:47 AM

BHUBANESWAR: The state government has directed all district administrations to ensure structural and non-
structural safety audits of schools under their jurisdictions by the end of August.

The directive has been issued as part of the ‘School Safety Observation Week - 2026-27' this month, amid concerns
over the safety of schoolchildren, especially in heavy rain-affected districts during the ongoing monsoon season.

Issuing a directive to all district collectors, OSEPA state project director Ananya Das said the School Safety
Observation Week will be observed in all schools during the current academic year, as part of the observations of
the National Human Rights Commission (NHRC). The commission has called upon states and Union Territories to
conduct safety audits of schools in accordance with the manual on safety and security in schools and the guidelines
for fixing accountability to ensure safety of schoolchildren.

The government clarified that safety-related activities already completed after the reopening of schools need not be
repeated. In some districts, structural safety audits have already been undertaken by district administrations with
the assistance of technical agencies.

In the rest of the districts, the district education officers (DEOs) will have to ensure that both structural and non-
structural safety audits are completed in all eligible schools in accordance with the state government and National
Disaster Management Authority (NDMA) guidelines.

During the Safety Week observation, schools will undertake activities including campus cleaning, meetings of School
Safety Advisory Committees, preparation of School Safety and Disaster Management Plan, structural and non-
structural audit, mock drill, fire and electrical safety checks and obtaining fire safety certificates.

Other measures include safe storage of inflammable and toxic materials, ensuring functional toilets and hand-
washing facilities, installation of emergency bells or public-address systems, first-aid box maintenance, health
check-ups, parent and community engagement, repair of fencing and toilet doors, and installation of child-friendly
latches. Schools will also adopt a School Safety Resolution identifying infrastructure deficiencies and safety
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concerns. Issues requiring intervention will be reported to the block education officer (BEO) or DEO for immediate
action.
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NHRC seeks report from Delhi govt on alleged overcharging by app-based cabs and autos
IANS Aug 9, 2026 - 17:16

NEW DELHI: The National Human Rights Commission (NHRC) has issued a notice to the Delhi government over
swirling allegations that the app-based cabs and auto-rickshaws are charging arbitrary and excessive fares from
consumers, significantly higher than the fare structure as notified by the Transport Department.

The Delhi Government has been directed to inquire into the allegations and submit a report to the Commission
within two weeks.

The Human Rights Commission has sought a factual report on whether app-based cab and auto aggregators are
complying with the government-notified fare structure and whether commuters are being subjected to unjustified
overcharging.

Speaking to IANS, NHRC member Priyank Kanoongo said: "We received a complaint that app-based auto and cab
services, which are commonly used by citizens, are charging fares higher than the prescribed rates."

He mentioned that in every state, rates to be charged by taxis and auto-rickshaws are fixed by the Transport
Department according to per kilometre.

"Now if any app-based service is charging more than the prescribed rate, then it is definitely against the rights of
citizens. When the government has fixed certain rates, just by being an app-based service they cannot charge
more," he added.

Moreover, Kanoongo stated: "We are also sending a notice to the Union Ministry for Consumer Affairs mentioning
that all app-based services should charge rates according to those fixed by the authorities of that state or region.
More than the prescribed rate is injustice to citizens."

"We are hopeful for a positive report otherwise we will have to take stringent measures," he added.

In the month of May, truck, taxi, and auto-rickshaw drivers in the national capital had held a three-day strike
demanding a revision in fares and relief from rising fuel prices and operational expenses.

Drivers participating in the protest had said that despite working for nearly 12 hours a day, they are struggling
financially due to stagnant fares and the continuous increase in the prices of diesel, petrol, and CNG.

The strike was called off on the third day following positive discussions and assurances from the Delhi
government.
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NHRC notice to MP govt over children 'hopping perilously across dam' to reach school
News

NHRC notice to MP govt over children 'hopping perilously across dam' to reach school

The Commission has observed that the content of the news report, if true, raises serious issues of violation of
human rights

PTI
Updated:9th Aug, 2026 at 11:45 AM

New Delhi: The NHRC on Friday said it has issued a notice to the Madhya Pradesh government over reports that
many students are risking their lives by "hopping on check dam pillars" for crossing the Betwa River to reach their
school in Vidisha district.

They reportedly take this "dangerous route", because it reduces the distance from 13 km by road, to just 1.5 km,
the National Human Rights Commission (NHRC) said.

The rights panel in a statement said it has taken suo motu cognisance of a media report about "school students
risking their lives by hopping on check dam pillars to cross the Betwa River to reach school in Vidisha district".

The Commission has observed that the content of the news report, if true, raises serious issues of violation of
human rights.

The NHRC has noted that Article 21A of the Constitution guarantees free and compulsory education to be
provided by the state to children, aged 6 to 14. The Right of Children to Free and Compulsory Education Act, 2009
also makes education a right of every child between the age of 6 and 14 years. Further, the Supreme Court, in
Avinash Mehrotra vs Union of India (2009) case, has held that the Right to Education necessarily includes the right
to a safe school and safe infrastructure, the NHRC said.

The Commission has held that the absence of a safe mode of transport for children to reach their school
"amounts to a negation of their fundamental right to education with dignity".

Accordingly, it has issued a notice to the Madhya Pradesh chief secretary, seeking a detailed report on it in two
weeks.

According to the media report, carried on August 4, a video of the children hopping perilously across the wide
gaps in the exposed check dam pillars, has gone viral on social media, the statement said.

The villagers reportedly express their inability to drop off their children at a faraway school as they have to work in
the fields. The option they have is to either stop sending them or continue this way, the rights panel said.
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Reportedly, a student failed her final exams after missing the school, because she could not cross the pillars due

to her short height.

The district education officer has visited the spot and informed the district collector about the issue. However, a
timeline for the construction of a safe passage to cross the river has not been mentioned, the Commission said.
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NHRC questions app-based cab, auto fares, seeks report from Delhi govt
Written By ZeeBiz WebTeam
Published: 4:12 PM, Aug 9, 2026 | Updated:4:12 PM, Aug 9, 2026

The National Human Rights Commission (NHRC) has issued a notice to the Delhi government over allegations that
app-based cabs and auto-rickshaws are charging excessive fares from commuters.

The National Human Rights Commission (NHRC) has issued a notice to the Delhi government over allegations that
app-based cabs and auto-rickshaws are charging excessive fares from commuters.

The Commission has directed the Delhi government to inquire into the allegations and submit a factual report
within two weeks.

NHRC seeks details on fare compliance
The NHRC has asked whether app-based cab and auto aggregators are following the fare rates notified by the
Delhi Transport Department.

It also wants to know whether commuters are being subjected to unjustified overcharging.

Speaking to IANS, NHRC member Priyank Kanoongo said the Commission received a complaint about app-based
cab and auto services charging fares above the prescribed rates.

He said transport departments fix fares for taxis and auto-rickshaws based on per-kilometre rates.

"If any app-based service is charging more than the prescribed rate, then it is definitely against the rights of
citizens," Kanoongo said.

He added that an app-based service cannot charge more simply because it operates through a digital platform.

Notice to Consumer Affairs Ministry
Kanoongo said the NHRC is also sending a notice to the Union Ministry of Consumer Affairs.

He said app-based services should follow the fare rates fixed by the authorities of the concerned state or region.
"More than the prescribed rate is injustice to citizens," he said.

Kanoongo said the Commission hoped to receive a positive report from the Delhi government.

"Otherwise we will have to take stringent measures," he added.

Drivers had gone on strike in May
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The NHRC action comes months after truck, taxi and auto-rickshaw drivers in Delhi held a three-day strike in May.

The drivers had demanded a revision in fares. They also sought relief from rising fuel prices and increasing
operating costs.

The protesters said they were struggling financially despite working for nearly 12 hours a day.

They cited stagnant fares and rising prices of diesel, petrol and CNG as major reasons for their financial
difficulties.

Strike called off after govt assurance
The strike was called off on the third day after discussions between the drivers and the Delhi government.

The government gave assurances to address the concerns raised by the drivers.

Maruti Suzuki plans to launch 7 SUVs over next 5-6 years

On a separate note, Maruti Suzuki India plans to introduce seven SUVs over the next five to six years as the
country's largest carmaker looks to strengthen its presence in the segment and prepares for further growth in the
domestic passenger vehicle market, said ANI in a report.

In its Annual Integrated Report 2025-26, released by the company, Maruti Suzuki Managing Director and CEO
Hisashi Takeuchi said the company has accelerated its capacity expansion plans amid confidence in its medium-
term growth prospects.

"Reflecting our confidence in the medium-term outlook, we accelerated our capacity expansion plans. During FY
2026-27, we added 500,000 units of manufacturing capacity. Customer expectations continue to evolve rapidly.
The Company has plans to introduce 7 SUVs in the next 5 to 6 years to further strengthen SUV portfolio," Takeuchi
said.

The expansion plans come as Maruti Suzuki expects India's passenger car market to grow significantly over the
next five years, with the company also seeing prospects for a stronger revival in the small-car segment.

With IANS & ANI Inputs
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T o,

35 g, "HA oY Hid ok gudl <l UgTs 3T 818 What § I 8. a8 H off 5t 37 o fUeRl IR SN T el SITdT 1. e IR hie
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TR & 9TH TEd §.

e gH 319 9@ foh o g off s difsa 7 &7

at 31 e, i, fifza F & oft or, R srerrar IR Rt off ok oft STl Whet & & T &, 5 ol et o1 3@ &, aoff faeht 7 fifear

IE IBH IR foh SRR S 57 =T IRd & R STd 2?7 hed 319+ ATGH 9 g% & A1 ierd 6, "Joteyl & ST,

G A Hgl, "TSh dTel I F Qo e 15 fherHie’ ST Ul g 3R 15 fheiiier arad 11 ugdr 8. sa-t R drsfohet § SITga
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TTGS! ANTR TS AT # AE AFETSDRR ST = Al RUiE| 56 TH1Ad SehMaRT &l 31a Garmast 3R < <l 18 SHIG o1l &

TR | S A1 JUf § =TT 3R IS hl ASTS 718 @ Gs! STSIR ANTSHHI ATl H 37d Tep Agayqul Al 31 7T &, AET
HHETHR SN A 56 AT ! 7R & oid U STRES St [ A faifiids & sreger-wg-udy Faeres & srars & Rul daa
Y . 3TN Y HRaTs ¥ 2017 H TS & UHIfAd 56 GHMGRI o S =T i 75 IH{IG S 8.

2017 | 3T & & 56 eI H @1 HHM STeleh g1 71 AT 7

STHRY & SR, 19 7 2017 el IsheRYR & T[] ATSTR H H§0T 31T o & 56 GehlA! H I@T ATHIA STeleh? I gl 7T AT, 39 gled
F amich uRarRy 6t auf 6t STHT-Ysit 3R srrehifdent gt avg gamea gt 78 off. venfaa gemeR o a9 @ 3fd garas, Wed ok
SR fvmT & TS Hars & 77T R @ 3. STh! dAehe ATATHhR hRichd! IvF WH THTAR dfhd 8. I fafad uemafs
3R LT Al IR AR &5f i gu difSd gepart i 3irarst IaTs. e =t auf deh TR TR, STdeH, SigeRe 3R
AFATEGR Hal iR ORd! & 915 319 39 T°Y I g8T GRUMT IrH+ 3717 8.

TR HUATE & 3 TR b Rl U et o fAger

AERT AFETYhR ST 3 06 3TRd 2026 i ATH H YoM -aR. 2 & dgd 31eeT ST fohar. S 3 fierra & e g SmRiat &t
ST e 3R IR TwTE o HiaR TR Sohel RUIE Uegd et o GeT o g, ST = ag ww foha g foh fisrad # afofa aeat sik
e fomteTRat <t tisfiRar @ Siie &t Se. A @M = S Y HRATS el WHT A U el - g had I-eh! AferiTd Sfid Tal,
gfces 3 56 URART & da i 37ifYes ThedT 8, ST IuT § =TI I UcTel X 38 &. 37617 hel [oh SNTSIHI o I1G g GhMGR 3T
U ¥ €2 7Y, GBS i ot o1 ST 3R Sg TRART Y STTsiifaeT die THd des Uifad @1, afe awa W Tgd ok gamas fAedr, af
TTad aRari et sa-T e uRkfefaat @1 ammT T8t &ear ugar.

GHMER] A ST Sy

g91fAd gehaRT A +t 39 Ugel IR Hdl¥ STARIT 8. 37ehT shg & foh Ugel! IR fohelt I TR Y HaenAeh Twa1 3 Arel il fivfRar &
Ad gu Heifdrd famT & STare /i 8. ghMaR] @l 3G & fob ST & aTG S8 Ifeid JaTTasT], gatd 3fR Agd STl &rg SIa.
RITHIT G WiTe1 SR AR = off Af 6t & o e nemem ofk Faifda favm amar & fdert &1 uree e g Fsaer s
gifsaa . a1 gt g +ft S 8l foh ST o & Rt T &, T el et | s afuRare! off, 3R UaIfad @i bl deehtel Xgd
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TG R age ol fRIerad R T3 foram 81 ST A et IR &t Aifed SRt &e & gt | RUTE /it 81 TAuaeme & vew
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7R § 3R STkl STTa S 81 SRINT & UTH 29 S[elTs ohl Ueh fRIhRId feft oft | 58 4 3rTed ol SIRINT & = <1 1| fRiehrard | et
T b fRemtt & et amet U 3Menia sifet iR S shuf=ai TR gRT I foheTT & hal sarer 09T o 5t &1 fAehradepdt ol 3R & foh
3 hufat famm urefRfar & ot ursfl, Wewnt B, fEaie It ok o1 avg & edh Site 3ot §1 agl aifet-Raen At siffardt wHier
T SXAATA 1ol o g & | FRAIPrId & I8 it ot Tt o Fermt at ] 7 fohg ST o SIROT 31T Tl ot TTWUT 8 38T & | SR 9ad Saral
IR 3MMffeh &0 ¥ HASIR a7 WX UE 38T 8| IRehradenal 3 AT 6l § b IR & a3 fherg &1 Ute gt, Hiex o1 J8! $%a9Te g, foherd
! 7o H URaTRiaT Se ofR AT & SifdrenRt & & Y Y| TAvaSTRE} A 7T o fRierd # Ia1¢ MY e guHgEan difsdt &
AT SRRT T Ieeied THTd ¢ | AT TRyt Sifafaad 1993 &l &RT 12 & dgd ST 7 39 A1Ha & Ia forar €1 s« srfafaay
6 4R 13 & dgd AT Y A FiE Sft S i Aafemat v §1 st & uRag v & afig-gg-smged @t uF fagar Adr
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Hindi News » Delhi NCR » Delhi » NHRC issues notice to Delhi government; seeks report within two weeks
regarding arbitrary fares in app-based cabs and autos

NHRC ol feeeft TRepR ot Aifew, U amenfid dha-aifel & 79 for ol dae 2 goa d #ift Raié
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TIUTRIRYT & T& fUich S ohl SredrerdT aTelt 8 3 el TRAR & uRag o &t ag fdsr faar g1 sk A g 8 fh
fRIerera & g Mg 3RiY TR € ok gh! ST St 2
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facett # QU d dha-sifet &t 'ge’ R NHRC o1 TR, A-HT fherg ol alehe TR&R ! Aifed, 2 g & AFf Rald
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facett & Qu-aes &a 3R 3l & Fed faRTy ok 7aT wR Aerel gAA Tscd wHier (NHRC) 7 98T & 33141 8. shHier A arfal &
Yt ST 3@ QaRg dTot 3R Fof UTsfET ot dens facel! TR hl T STRY & STi9 & 3M1aeT 3T 8. /e H 319 TRepR &l 2 g0 d O
R dioeh g,

facett 7 ¥8 aTel 3 dral @i & fol U 981 @aR & 7 A1 QU-a¥s e T Sifet (S STiell-3eR) T IoT e 6. fUset sprhl ergd &
et & Rrepraat & e, ora I AFETASR ST (NHRC) 3 871 dhufaal &hY 5 R et $@ 39T &. 31 NHRC 7 et
TRBR & TRTE T ot Fifed SR & goT 7 & foh 1R TRSBRY Tod ol dTeh R I@ehs AT 9 SATaT foheran el ager i 38t
&7

T & HTHAT?

TR, AN & UTH o T+ Ugel b fRAIhraa ugen off o Sy e e & foh Qu-as e ofR 3ifet wlified ®RaR gR1 aa
fehg T Yeu @ el Sarer daT age 38 . a1t o ol s, wekiH he 3R 21 el S o vagr Tt ot =71 %@ €, S
HIE yrefefar gl 2.

3 H AR g ot g foh 3 hufAat fora foredt o Seenit & wrst urgfi, wiew i hie iR feris gt S8 9 W gergl 09 aga
AT 8. TTY g Sifet Arerenl oR t STRIY T o 3 TP Thak HieR 3l SXAATH & gl hd, [Ses a3 fheraT e gt dXg SereR &
S B,

3TN ohT T fAGer iR WRepR & Aife

gl d 3@d g 31e AL AFETEehR SRINT (NHRC) 3 Aatidiehr #Raror Sfafaam, 1993 ahl 9RT 12 o dgd face! # Uu-aes & 3R
3ifel & AT IR el G o 8.3 & A0 95 ot fOrieh st hl Stederdr aretl a9 = faeett ¥R & URag faweT &t
e SIRY e §T AT o o § o arfat @ TR gRT a7 &= & 3ifdieh R agem He 3R iR 34 SifdehR] @i Seeia 8.

fRIerrad & SIgER, 3 shufat fomr fohel urgfeiar & Tt ursfE, wiewid B 3R sFTaae feHis arst el 3T STHdT, WS
3ifefer T & HASIR 7T T AMTUT R TG 6. 919 &, el FEarl gRT %R Hiex &l &AHTe 7 AT |l TBRT Tl I Gell Iagel 3.
9 3@d gy ST A uRag afia et ¥ AT I e ST dhe a1 [Ader faam & ofk &Y gt & iRk 'waer e Rl (ATR) dere
6 8, dfeh Veredt et o1 aadt @ urer ofik a3t & sifeRY 6 grem giAfead & s ad.

31 g o e T
glcTifch Tad 318H a1 Ig & foh ST 7 39 foiw arsHers oft 7 ax &t €. et WRaR &t Aifew e & a’ikg @ gt g & iR
Tt ST ek TaR ¢oh1 RUIE NHRC ot ot ghft. 50 RUté Y wep spidht St & SR oft s apt o & ammesr faw g €.

31T9ch h1H chl aTd

el fAetTeh, A2TTel g Used Al (NHRC) 1 I8 T v feeedt & o et arfat & forg si€t swfie e aiman 8, it g 1 e
3R 3ifel Sl AL Sield §. QU-aies araii & A W ael ST dlet A9 1o 3R Tof Ursf& A & ergr @ @ & Joie & forms
T 2.

Y 3ra Starfes AT A e gEaay fhar g ofR et TR @ &Y g & HiaR STard AT 8, at I8 AT ST Heha & fob 3117 aret fadAt |
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uRag faurT 59 Hufaal R T H FU & AT FiS 31 hed ISTUI. 3R TR &Y RUld 3k ST gat faem & wadt §, af sieg &t
faeeht arerl ot AaTe foe 3R Je-w@die & Tgd e Tahd! 8.



Dainik Bhaskar, Online News, 10/08/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source:
https://www.bhaskar.com/local/jharkhand/chaibasa/chakradharpur/news/nhrc-

within-4-weeks-dbp-138681100.html

Hindi NewsLocallharkhandChaibasaChakradharpurNHRC Takes Major Step In Guddi Bazaar Arson Case, Seeks
Report From JUVNL CMD Within 4 Weeks

T2 STSTR TS AR # TIUTSIRT ST 98T theH, SIg-ue dieast § 4 gearg # Aift Raré
TehERYR 2 ©S Uget

TEheRYR h T[as! ISR # 19 S 2017 ol g3 HiwoT TSI & U9TfAd 56 GehMaRT el G3ATarST T A8 a1 fHel el ATHeAT i AT
Tl aTG Teh IR ke fAuTfares @vor & uga mam 1

AHATISHR SRichdl sRA @ 6 A wR AEH AaTdHR ST 3 6 3T 2026 ot HRaTs dRd gU STRES Holl [ [
fafies & sremer-gg-usy A2 @ IR Tw@rg & ofidR var™ ¢ Rl anft &1 ARt & smesr d af & foh smrer # 56
SHMGRT &l ga o1et g off | af 2023 # S v @ #ivft 7 R & gean ot urepfaes simuar & goft & 7€} 7 man an Raié d
QUHSISRUK & dad J3NTasT Ta! faQ ST Fi a1 Het 18 oA

RiE & o1t faamT @ smasaes srars o1 Y Icoha o171 N & Repls & AR, Heif [A9FT = 31 75 2018 &l U &1 1283 &
ATEIH ¥ SIGAIAU o HIQAS! ot 3 hrars & Ader AT 21 39 5y Smrerl ot 21 wfdhe & Heferd Sdmam mam o711 39 @ A gl
foh g geraRT @l =T 3R armerstT fael & faiw g 2017 @ R uard fhg i1 38 €1 37819 el foh 56 GHMER] hl adHT
&I, 31T & arafde wRoT, gd STia & Fsaer wftem s 81



https://www.bhaskar.com/local/jharkhand/chaibasa/chakradharpur/news/nhrc-takes-major-step-in-guddi-bazaar-arson-case-seeks-report-from-juvnl-cmd-within-4-weeks-dbp-138681100.html
https://www.bhaskar.com/local/jharkhand/chaibasa/chakradharpur/news/nhrc-takes-major-step-in-guddi-bazaar-arson-case-seeks-report-from-juvnl-cmd-within-4-weeks-dbp-138681100.html
https://www.bhaskar.com/local/jharkhand/chaibasa/chakradharpur/news/nhrc-takes-major-step-in-guddi-bazaar-arson-case-seeks-report-from-juvnl-cmd-within-4-weeks-dbp-138681100.html

